
OPEN COURT 
VN/Of 

CENT AL K.SMTI\TISTRATIVE TRIBUNAL, ALLAHABAD 3E JCH 

ADLATJABAD,  

Allahahad : Dated this 23rd day of November, 2001. 

nricinal Ariplication lb. 1429 of 1723. 
■■••4••■•••••••■■■• ■ 

CORAL 

Hon a ble -. Justice RR: Trivedi, V.C. 

Hon'hle 	 ‹.':”..3rivastava A.M. 

VAtendra Singh 
Son of Teelcam Singh, 
Resident of 16/1, Sha'cti Nader, 
Gwalior Road, 
P.S. Sadar lazar, Agra. 

A.TC. Gtiootariatdvocate) 

	 Applicant 

Versus 

Union of India 
Through Secretary, 
:iinistry of 7Defence, 
Govt of India, 
central Secretariate, 
New Delhi. 

2. The TA rector General, 
Electrical and Mechanical Engineer, 
Army Heacguarters, 
DHQ PO New Delhi 

3. The Commandant, 
509 Army Base WorIshop, Galior Road, 
Agra. 

(Sri Amit Sthale'car, Acvocate) 

. .rZesponoents 

0 R 	E R (0 r a l) 

B --Ion'ble Jr. Justice RR Trivedi, V.C. 

By this OA filed under Section 12 of the 

Administrative 2ribunals Act, 1935, the applicant has 

prayed for quashing the order dated 14 6 1293 (Annex re-A1' 

by which the applicant was sus -)ended as disciolinary 

proceedings were.contemplated against the anolicant. 

He has also challenged the order dated 23-6-1993 

by which the`Remo of Charge (Annexure-A-2) was served 

on the applicant. 1-le anolicant retired from service 

"'-"A 	P\-)■vmaa-:&  
on 31-7-1993. 	
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 )roceedings against the aolican: 

could not be completed on account of pendency of this 

O.A. The applicant is being Paid only provisional 



Aember (A) 	Vice Chairman 

- 2 - 

pension. Sri AJ.K Gaur, counsel for the applicant submitted 

that in the circumstances this OA may be disposed of 

with direction to the respondents to conclude disciplinary 

' =haproceedings within 	months. The OA is accordingly 

disposed of finally with direction to respondents to 

conclude disciplinary proceedings against the applicant 

within six months from the date of receint of a copy of 

this order. If the disciplinary proceedings are not 

concluded within the aforesaid period, the applicant 

shall be paid full pensionary benefits. "here shall be 

no order as to costs. 
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